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[First published in Rajasthan Gazette, Extraordinary 

Part IV-A, dated June 12, 1962] 

 

LAW DEPARTMENT 

NOTIFICATION Jaipur, June 11, 1962. 

 No. F. 7 (49-L/A/61-The following Act of the Rajasthan State Legislature received the assent 

of the Governor on the 6th day of June, 1962, and is published for general information:- 

THE RAJASTHAN AGRICULTURAL UNIVERSITY ACT, 1962. 

(Act No. 18 of 1962) 

[Received the assent of the Governor on the 6th day of June, 1962.] 

An 

Act 

 To establish and incorporate an Agricultural University in the State of Rajasthan for the 

development of Agriculture.  

Be it enacted by the Rajasthan State Legislature in the Thirteenth Year of the Republic of 

India as follows:-  

1. Short title, extent and commencement- (1) This Act may be called the Rajasthan   

Agricultural University Act, 1962. 

(2) It extends to the whole of the State of Rajasthan.  

(3) It shall come into force at once. 

2. Definitions- In this Act, unless the subject or context requires otherwise, 

(a) “Academic Council” means the Academic Council of the University; 

(b) "agriculture" means the basic and applied science of soil and water management, crop 

and livestock production and management, home science and betterment of the people; 

(c) "Board" means the Board of Control of the University. 

(d) “College” means a college of the University and, where a college has more campuses 

than one, includes each of such campuses; 

(e) “Faculty” means a Faculty of the University; 

(f) "Prescribed" means prescribed by the Statutes of the University; 

(g) “Registered graduate" means a graduate registered under the provisions of this Act; 
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(h) “Statutes” and “Regulations" mean respectively the statutes and regulation of the 

 University made under this Act; 

(i) “Student of the University", means a person enrolled in the University for taking a 

course of study for degree, diploma or other academic distinction duly instituted; 

(j) “Teacher” means a person appointed or recognized by the University for the purpose 

of imparting instruction or conducting and guiding research or extension programmes and 

includes a person who may be declared by the Statutes to be a teacher; 

(k) "University" means the Rajasthan Agricultural University. 

 3. The University-(1) The Chancellor, the first Vice-Chancellor of the University and the 

first Chairman and members of the Board of Control and all persons who may hereafter 

become such officers or members, so long as they continue to hold such office or 

membership, are hereby constituted a body corporate by the name of the Rajasthan 

Agricultural University. 

(2) The University shall have perpetual succession and a common seal, shall have power to 

acquire, hold, manage and dispose of property, movable and immovable, including trust 

property and endowments, for the purposes of the University and shall sue and be sued by its 

corporate name. 

4. Seat of University-The principal seat of the University shall be at Udaipur. 

5. Objects of the University.-The University shall be deemed to have been established and 

incorporated for the purposes, among others, of- 

i. making provision for imparting education in different branches of study, 

particularly agriculture, animal science, rural industry, agricultural engineering, 

veterinary science, home science and other allied subjects; 

ii. furthering the prosecution of research, particularly in agriculture and other allied 

sciences; 

iii. undertaking extension programmers relating to the aforesaid sciences. 

6. University admission.-The University shall, subject to the provisions of this Act and the 

Statutes, be open to all persons but nothing in this section shall be deemed to require the 

University to admit to any course of study students larger in number than, or with academic 

or other qualifications lower than, those prescribed. 

7. Powers of the university.-The University shall have the following powers, namely:- 

(a) To provide for instruction in agriculture, animal science, rural industry, agricultural 

engineering, veterinary science, home science and other allied sciences and in such 

other branches of learning as the university may deem fit, 

(b) to make provision for (1) research, and (2) advancement of knowledge and 

dissemination of the findings of research and knowledge through extension 

programmers, 
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(c) to institute and confer degrees, diplomas and other academic distinctions in the 

manner and under conditions laid down in the Statutes, 

(d) to confer honorary degrees or other distinctions in the manner and under conditions 

laid down in the Statutes, 

(e) to provide lectures and instruction for field workers, village leaders and other persons 

not enrolled as regular students of the University and to grant certificates to them as 

may be prescribed, 

(f) to co-operate with other Universities and authorities in such manner and for such 

purposes as the University may determine,  

(g) to institute teaching, research and extension posts required by the University and to 

appoint persons to such posts in the prescribed manner, 

(h) to create administrative, ministerial and other necessary posts and make appointments 

thereto, 

(i) to institute and award fellowships (including travelling fellowships), scholarships and 

prizes in accordance with the Statutes, 

(j) to institute and maintain residential accommodation for the students of the University, 

(k) to demand and receive such fees and other charges as may be prescribed,  

(l) to supervise and control the residential accommodation for students and to regulate 

the discipline of the students of the University and to make arrangements for 

promoting their health and welfare, and 

(m) to do all such acts and things, whether incidental to the powers aforesaid or not, as 

may be requisite in order to further the objects of the University. 

8. Visitation.-(1) The State Government may cause an inspection to be made by such person 

or persons, as it may direct, of the University, its buildings, laboratories and equipments and 

of any institution maintained by the University and to cause an enquiry to be made in like 

manner in respect of any other matter connected with the administration and finances of the 

University. 

(2) The State Government shall, in every case, give to the University notice of its 

intention to inspect or make an enquiry and the University shall be entitled to appoint a 

representative who shall have the right to be present and be heard at such inspection or 

inquiry. 

(3) The State Government may address the Board with reference to the result of such 

inspection and inquiry and tender such advice as the State Government may offer regarding 

the action to be taken by the University. 

  (4) The Board shall communicate to the State Government such action as it proposes 

to take or has taken as the result of such inspection or inquiry. 

(5) If the Board does not, within a reasonable time, take action to the satisfaction of 

the State Government, it may, after considering any explanation furnished or representation 

made by the Board issue with the approval of the Chancellor such directions as it may deem 

fit and the Board shall be bound to comply with such directions. 



5 
 

(6) The report of the inspection and of the directions issued by the State Government 

as a result of such inspection shall be laid on the table of the House of the State Legislature. 

 9. Officers and authorities of the University)-The following shall be the officers and 

authorities of the university, namely:- 

 (a) Officers of the University.- 

(i) the Chancellor, 

(ii) the Vice-Chancellor, 

(iii) the Registrar, 

(iv)  the Comptroller, 

(v) the Estate Officer, 

(vi)  the Dean of Student Welfare, 

(vii) the Deans and Associate Deans of Colleges, 

(viii)  the Director of the school of  Basic Sciences and Humanities, 

(ix)  the Director of Agricultural Experiment Station and Associate Directors, 

(x) the-Director of Extension Education, and 

(xi)  such other persons in the service of the University as may be declared by the Statutes 

to be officers of the University. 

 (b) Authorities of the University.— 

i. the Board of Control,  

ii. the Academic Council,  

iii. the Council of Deans,  

iv. the Boards of Studies, and 

v. such other authorities as may be declared by the Statutes to be the authorities of the 

University.  

10. Chancellor.—(1) The Governor of the State of Rajasthan shall be the Chancellor of the 

University. He shalt, by virtue of his office, be the Head of the University and shall, when 

present, preside at the convocations thereof. 

(2) The Chancellor shall have such other powers as may be conferred on him by this Act or 

the Statutes there under.  

11. Vice-Chancellor.—(1) The Vice-Chancellor shall be a whole-time paid officer of the 

University and shall be appointed by the Chancellor upon the recommendation of a Selection 

Committee consisting of- 

i. one person nominated by the Board,  

ii. one person nominated by the Indian Council of Agricultural Research, and  
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iii. one person nominated by the Chancellor.  

and the Chancellor shall appoint one of these three persons to he the chairman of the 

committee: 

Provided that the first Vice-Chancellor may be appointed by the Chancellor upon the 

recommendation of the State Government. 

(2) The term of office of the Vice-Chancellor shall be five years; provided that the same 

person shall be eligible for re-appointment for second term. 

(3) The emoluments and other conditions of service of the Vice-Chancellor shall be such as 

may be prescribed and shall not be varied to his disadvantage after his appointment. 

(4) When a vacancy occurs or is likely to occur in the office of the Vice-Chancellor by 

reason of leave or any other cause not being the expiry of his term of office, such vacancy 

shall be filled, as far as may be, in accordance with the provisions of sub-section (1). 

(5) Until the vacancy is filled under sub-section (4), the Registrar shall carry on the current 

duties of the office of the Vice-Chancellor but such temporary arrangement shall not extend 

beyond the maximum period of six months without the specific authorisation of the 

Chancellor.  

(6) The Vice-Chancellor may relinquish office by resignation in writing addressed to the 

Board and delivered to the Chairman of the Board ordinarily at least two months prior to the 

date on which the Vice-Chancellor wishes to be relieved. 

(7) Such resignation shall take effect from the date determined by the Board at its next 

meeting, approved by the Chancellor and conveyed to the Vice-Chancellor.  

12. Powers and duties of the Vice-Chancellor.—(1) The Vice-Chancellor shall be the 

principal executive and academic officer of the University and shall in the absence of the 

Chancellor, preside at the Convocations of the University.  

(2) The Vice-Chancellor shall be ex-officio Chairman of the Academic Council and the 

Council of Deans.  

(3) The Vice-Chancellor shall have the right to sit at the meetings of the Board in an 

advisory capacity and to participate in its deliberations. He shall also be responsible for 

presenting to the Board for its deliberation and consideration matters of concern to the 

University. 

(4) The Vice-Chancellor shall exercise general control over the affairs of the University and 

shall be responsible for the due maintenance of discipline in the University. 

(5) The Vice-Chancellor shall ensure the faithful observance of the provisions of this Act 

and the Statutes and shall possess all such powers as may be necessary for the purpose. 

(6) In an emergency, which in the opinion of the Vice-Chancellor requires immediate action 

to be taken, he shall take such action as be deems necessary and shall at the earliest 
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opportunity report the action taken to the officer, authority or other body who or which in the 

ordinary course would have dealt with the matter but nothing in this sub-section shall be 

deemed to empower the Vice-Chancellor to incur any expenditure not duly authorized and 

provided for in the budget.  

(7) Where any action taken by the Vice-Chancellor under sub-section (6) affects any person 

in the service of the University to his disadvantage, such person may prefer an appeal to the 

Board within thirty days of the date on which the action is communicated to him.  

(8) Subject as aforesaid, the Vice-Chancellor shall give effect to the orders of the Board 

regarding the appointment, suspension and dismissal of officers, teachers and other 

employees of the University.  

(9) The Vice-Chancellor shall be responsible for close co-ordination and integration of 

teaching, research and extension work and shall exercise such other powers as may be 

prescribed. 

13. Registrar.-(1) The Registrar shall be an officer of the University appointed by the Board 

on the recommendation of the Vice-Chancellor.  

(2) The Registrar shall be responsible for the custody of the records and the common seal of 

the University. He shall be ex-officio Secretary of the Academic Council and may call on the 

services of other employees of the University for recording its proceedings. He shall place 

before it all such information as may be necessary for the transaction of its business. He shall 

receive applications for entrance to the University and shall keep a permanent record of all 

syllabi, curricula and such other information as may be deemed necessary. 

(3) The Registrar shall make all necessary arrangements for the conduct of the prescribed 

examinations and be responsible for the due execution of all processes connected therewith. 

(4) The Registrar shall perform such other duties as may be prescribed or required of him 

from time to time by the Vice-Chancellor.  

14. Comptroller, Estate Officer and Dean of Student Welfare.—(1) On the recommendation 

of the Vice-Chancellor, the Board may appoint any one or more of the following officers, 

namely:—  

i. the Comptroller,  

ii. the Estate Officer, and  

iii. the Dean of Student Welfare.  

(2) The Comptroller shall— 

(i) advice in regard to the financial policy of the University and be responsible for the 

preparation of its budget and for the presentation thereof to the Board through the Vice-

Chancellor, 
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  (ii) manage the properties, movable and immovable, and investments of the 

University,  

(iii) keep all moneys belonging to the University in a scheduled bank except all 

amounts needed as imprest cash (to be prescribed by the Vice-Chancellor) in transacting the 

business of the University, 

  (iv) ensure that no expenditure not authorized in the budget is incurred by the 

University otherwise than by way of investment, and 

  (v) disallow any expenditure which may contravene the terms of any Statute or for 

which provision is required to be made by a Statute but has not been made.  

(3) The Estate Officer shall be incharge of all the buildings, lawns, gardens and other 

immovable property of the University. 

 (4) The Dean of Student Welfare shall have the following duties:-- 

(a) to make arrangements for the housing of students,  

(b) to direct a programme of student-counselling, 

(c) to arrange for employment of students in accordance with plans approved by the 

Vice-Chancellor,  

(d) to supervise the extra-curricular activities of the students, 

(e) to assist in the placement of the graduates of the University, and 

(f) to organize and maintain contact with the alumni of the University.  

15. Deans and Associate Deans.—(1) Each college shall have a Dean.  

(2) Where a college shall have more campuses than one, such one of those campuses as the 

Vice-Chancellor may determine shall have a Dean and the other or others of them shall each 

have an Associate Dean. 

(3) Every Dean or Associate Dean shall be appointed by the Board on the recommendations 

of the Vice-Chancellor.  

(4) The Dean or the Associate Dean, as the case may be, shall be responsible to the Vice-

Chancellor for all matters concerning his college or campus. 

 16. Other officers and employees.—The mode of appointment and the functions of other 

officers mentioned in clause (a) of section 9 and of the employees of the University shall be 

as provided in this Act or as prescribed by Statutes and Regulations.  

17. Status and Ex-officio or combined appointment of officers of the University.— (1) 

All or any of the officers mentioned in sub-clauses (iii) to (xi) of clause (a) of section 9 may 

be whole-time or part-time officers of the University and may be appointed by name or by 

virtue of office. 
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 (2) It shall also be competent to the appointing authority, on the recommendation of the 

Vice-Chancellor, to appoint one person to hold in combination more than one of such offices 

as are referred to in sub-section (1).  

18. Remuneration of officers and employees.—No officer or employee of the University 

shall be offered nor shall he accept any remuneration for any work in the University save 

such as may be provided for in the Statutes. 

19. Constitution and composition of Board of Control.—(1) The- Board shall consist of—.  

I. The Chairman nominated under sub-section (4); 

II. Ex-officio members:— 

(i) the Development Commissioner, Rajasthan State, 

(ii) the Finance Secretary to the Government of Rajasthan, 

(iii) the Agricultural Secretary to the Government of Rajasthan, 

(iv)  the Director of Agriculture of Rajasthan State, 

(v) the Director of Animal Husbandry of Rajasthan State. 

III. Representative members:- 

(i) one representative of the Rajasthan Board of the Institute of Engineering, 

(ii) one registered graduate of the University (including graduates of the various 

colleges which have been incorporated in the University),  

(iii) one representative each of the Faculty of Science of the University of 

Rajasthan and of every other University in the State established by law.  

 

IV. Nominated members:—  

(i) one scientist who has achieved distinction in agriculture or animal science, 

nominated by the State Government, 

(ii) one nominee of the Indian Council of Agricultural Research,  

(iii) one representative nominated by the State Government  from the Rajasthan 

Branch of the All India Womens Conference having knowledge of, and 

experience in Home Science, 

(iv)  two persons, both being progressive farmers and one at least being actively  

associated with farmer’s organizations in the State, to be nominated by the 

State Government from out of a panel of persons selected by the Zila 

Parishads in the State in the prescribed manner provided that no Zila Parishad 

shall select more than one person for the purpose, 

(v) one person representing co-operative societies, to be nominated by the State 

Government from out of a panel of persons selected by the Apex Co-operative 

Organisations in the State in the prescribed manner provided that no Apex Co-

operative Organisations shall select more than one person for the purpose.     
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(2) No officer or employee of the University may serve as a Member of the Board. 

(3) The Chancellor shall take action to constitute the first Board within three months after the 

commencement of this Act. 

 (4) The first Chairman of the first Board shall be nominated by the Chancellor on the 

recommendation of the State Government and shall serve for three years. Subsequently the 

Chairman of the Board shall be a person nominated by the Chancellor for a period of three 

years from among a panel of three non-official persons recommended by the Board. The 

chairman shall perform such functions and exercise such powers as are provided in this Act 

or as may be prescribed. 

 (5) The representative and nominated members shall be appointed by the Chancellor 

respectively after selection and election in the prescribed manner.  

(6) The term of office of members of the Board other than ex-officio members shall be six 

year but, upon the first constitution of the Board, provision shall be made in the Statutes for 

curtailing the term of office of some of the members then appointed in order that, as nearly as 

may be, one third of the such members shall retire in every two years thereafter. 

(7) Any six members present at a meeting of the Board shall constitute the quorum necessary 

for the transaction of its business thereat.   

(8) The members shall serve without pay but shall be entitled to daily allowance and 

travelling expenses.  

(9) The minutes of the meeting of the board shall be recorded and maintained by an officer of 

the University who has been nominated by Vice-Chancellor and approved by the Board.  

20. Duties and functions of the Board.- The duties and functions of the Board shall be as 

follows:- 

(a) to approve and sanction the budget of the University, 

(b) to acquire, to dispose of, to hold and to control the property and funds of the University 

and issue any general or special directions on behalf of the University, 

(c) to accept the transfer of any movable or immovable property on behalf of the University,  

(d) to administer any funds placed at the disposal of the University for specific purposes,  

(e) to invest money belonging to the University, 

(f) to appoint the members of the academic, administrative and other staff of the University in 

such manner as may be prescribed,  

(g) to direct the form and use of the common seal of the University,  

(h) to appoint such committees, either standing or temporary, as it deems necessary for its 

proper functioning,  
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(i) to borrow money for capital improvements and make suitable arrangements for its 

repayment,  

(j)  to meet at such times and as often as it deems necessary, provided, however, that regular 

meeting of the Board shall be held at least once in every two months and that at least two- 

thirds of these regular meeting shall be held at the University office, and  

(k) to regulate and determine all matters concerning the University in accordance with this 

Act and the Statutes and to exercise such powers and to discharge such duties as may be 

conferred or imposed on it by this Act and the Statutes. 

21. Academic council- (1) The Academic Council shall consist of- 

(a) the Vice-Chancellor as Chairman,  

(b) the Dean of Student Welfare, 

(c) the Deans and Associate Deans,  

(d) the Director of the School of Basic Sciences and Humanities, 

(e) the  Director of Agricultural Experiment Station and Associate Directors, 

(f) the Director of extension Education, and  

(g) three persons from among the teachers of each college and campus and an 

equal number of person from among the teachers of the School of Basic 

Sciences and Humanities, to be elected in the prescribed manner. 

       (2) The terms of office of the members mentioned in clause (g) of sub-section (1) 

shall be two years. 

22. Functions of the Academic Council-(1) The Academic Council shall be in-charge of the 

academic affairs of the University and shall be subject to the provision of this Act and the 

Statutes made there-under and the general Regulations, have control over and be responsible 

for the maintenance of standards of instruction, education and examinations for the 

requirements for the award of degrees and diplomas.  

(2) The Academic Council shall exercise such other powers and perform such other 

duties as may be conferred or imposed upon it by the Statutes and shall advise the Vice-

Chancellor on all academic matters. 

23. The Council of Deans.-(1) The Council of Deans shall be in-charge of all administrative 

matters including student discipline and shall make its recommendations to the Academic 

Council.  

(2) It shall consist of- 

(a) the Vice-Chancellor as its Chairman, 

(b) the Dean of Student Welfare, 

(c) the Deans and Associate Deans, and 

(d) the Director of the School of Basic Sciences and Humanities. 
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24. The Board of Studies.- (1) The shall be a Board of Studies for each college or campus as 

well as for the school of Basic Sciences and Humanities. 

(2) Such Board of Studies shall consist of- 

(i) the Dean of the college or in the case of the school of Basic Sciences and Humanities, 

its Director, 

(ii) the Chairman of each Department in the College,  

(iii) the Associate Dean, if any, and  

(iv)  two other person elected by the teachers of the College or campus or, in the case of 

the School of Basic Sciences and Humanities, of the school.  

(3) The duties of the Board shall be to recommend to the Academic Council the syllabi for an 

integrated and well-balance course of study, 

(4) The Dean or Director, as the case may be shall be the Chairman of the Board of Studies of 

his college or school.  

25. College and Teaching :- (1) The University shall have the following colleges, namely:- 

(a) a College of Agriculture including the Udaipur and Jobner campuses,  

(b) a College of Technology and Agricultural Engineering, 

(c) a College of Home Science, 

(d) a College of Veterinary and Animal Science, and 

(e) such other colleges as may be prescribed. 

(2) The Dean or the Associate Dean, as the case may be, shall be responsible for the 

organization and conduct of teaching, research and extension work of the different 

departments. 

(3) In addition to the colleges mentioned in sub-section (1), there shall be a school of Basic 

Sciences and Humanities. 

(4) There shall be, for the said school, a Director who shall be appointed by the Board on the 

recommendation of the Vice-Chancellor and shall perform such functions and exercise such 

powers as are provided in this Act or as may be prescribed.  

(5) Each college mentioned in sub-section (1) including any campus thereof as well as the 

school mentioned in sub-section (3) shall comprise such Departments as may be prescribed 

and such subjects of study as shall be assigned to the various Departments by the Academic 

Council. 

(6) There shall be a Head of each Department who shall be responsible to the Dean or to the 

Associate Dean, or to the Director as the case may be, for the organization and operation of 

his department. 

(7) The head of department shall be selected:- 
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(i) in the case of a college or campus ,respectively by the Dean or the Associate Dean 

thereof, and  

(ii) in the case of school of Basic Sciences and Humanities, by its Director, 

and shall be recommended by the Vice-Chancellor and appointed by the Board. The duties, 

powers and functions of the Head of a Department shall be such as may be prescribed. 

 

26. Agricultural Experiment Station.- (1) For the purpose of carrying out, subject to the 

provisions of this Act and the Statutes, research in different branches of study provided for in 

the University, there shall be established an Agricultural Experiment Station, hereafter in this 

section referred to as the Central Station, with such sub-stations as suitable places as the 

University may from time to time consider necessary and proper.  

(2) There shall be a Director of Agricultural Experiment Station and such number of 

Associate Directors as the Board may direct.  

(3) The Director and Associate Directors shall be appointed by the Vice-Chancellor upon the 

recommendation of the Council of Deans and with the approval of the Board. 

(4) The Director shall be responsible to the Vice-Chancellor for the research activities carried 

out at the Central Station or at the Sub-stations whether under his direct charge or under the 

charge of an Associate Director.  

(5) The Director shall- 

(i) initiate, guide, control and co-ordinate all research activities of the University in 

the different branches of study,  

(ii) formulate research programmes, proposals and projects in consultation with the 

several Deans and Associate Deans, 

(iii) keep records thereof, 

(iv) receive reports of progress therein, and 

(v) consolidate them at the Central Station.  

(6) Between the University and the several Departments of the State Government, there shall 

be kept and carried on, in the manner agreed upon between the Board and the State 

Government, a regular exchange of all information concerning research programmes, 

proposals and projects and concerning knowledge gained through research. 

(7) The State Government may, on such terms and conditions as may be determined by the 

State Government in consultation with the Vice-Chancellor, transfer to the University, with 

the consent of the Board, such research institutions of the State Government as it may deem 

necessary and proper.  

27. Extension Education.- (1) The University shall be responsible for the extension functions 

which are primarily educational in nature (a distinct from supplies, services and regulation) 

for the State of Rajasthan. 

(2) The University shall be responsible for training including refresher training of the 

Extension Officers for the Panchayat Samitis and instructor for the Extension Training 

Centers,  

(3) All subject-matter extension specialists shall be the member of the staff of their respective 

subject matter. Department in the various colleges in the University. They will work in close 
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co-ordination with the Departments of Agriculture, Animal Husbandry, Forestry, 

Development Co-operative and Panchayat as well as any other agency engaged in the 

betterment of rural population.  

(4) There shall be a Director of Extension Education who shall be appointed by the Vice-

Chancellor upon the recommendation of the Council of Deans and with the approval of the 

Board, shall have such powers and duties as may be prescribed and shall be responsible to the 

Vice-Chancellor for all extension work carried on in the University. 

28. Supplementary provision relating to membership.- (1) All casual vacancies among the 

members (other than ex-officio members) of any authority or body of the University shall be 

filled as soon as possible by appointment, nomination or election according as the members 

whose place became vacant was appointed, nominated or elected to a casual vacancy shall be 

a member of such authority or body for the residuary period  of the term for which the person 

whose place he fills would have continued but for the vacancy. 

(2) A person who holds any office in the University by virtue of his holding any other office 

of the University or otherwise shall hold such office as long as he holds the other office and 

thereafter till his successor is duly nominated, appointed or elected.  

(3) The Board of Control may remove any person not being an office of the University from 

membership of any authority or body or any employee of the University on the grounds that 

such person or employee has been convicted of an offence involving moral turpitude or for 

taking part in subversive activities or for indulging in any act or acts unbecoming the prestige 

of the University. 

Provided that no such person or employee shall be removed under this sub-section unless he 

has been afforded a reasonable opportunity of showing cause why he should not be so 

removed and such cause has been considered by the Board.  

(4) If any question arises regarding any person who has been appointed, nominated, or 

elected, as or is entitled to be, a member of any authority of the University subordinate to the 

Board or regarding any decision of the Board under this Act and the Statutes, the matter shall 

be referred to the Chancellor for his decision.  

29. Proceedings of University authorities and bodies not to be ……….by reason of any 

vacancy etc. - No act or proceeding of any authority or body of the University shall be 

invalidated by reason of the …………….a vacancy among its members or by reason of some 

person having taken part in the proceedings who is subsequently found not to have been 

entitled to do so. 

30. Age  of retirement - Subject to any provisions in the statute to the contrary, all the 

employees of the University shall ordinarily retire from service upon attaining age of sixty 

years 

31. Pension or Provident Fund.- (1) For the benefit of its officers, teachers, clerical staff and 

other employees the University shall constitute, in such manner and subject to such 
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conditions as may be prescribed such pension, gratuity, insurance and provident funds as it 

may deem fit.  

(2) Provision shall be made in Statutes to ensure that staff members transferred from 

employment in the services of the State shall have their …….services benefits protected upon 

such transfer. 

32. Teachers of University.- (1) Subject to the provisions of this act and the Statutes, the 

teachers of the University shall be appointed by the Board upon the recommendation of 

Selection Committee consisting of- 

(i) the Vice –Chancellor as Chairman,  

(ii) the Dean or the Associate Dean, as the case may be, or in the case of teachers for the 

School of Basic Science and Humanities, its Director, and  

(iii) the Head of the Department. 

(2) Except in cases provided for by the Statutes, every teacher of the University shall be 

appointed under a written contract. The contract shall be lodged with the Vice-Chancellor and 

a copy thereof shall be furnished to the teachers concerned. The contract shall not be 

inconsistent with the provision of this Act and the Statutes for the time being in force in 

relation to the conditions of service.  

33. University Fund.- (1) University shall  establish, maintain,. And administer a fund to be 

called the University Fund. 

(2) The following moneys shall form part of, and be paid into, the University Fund, Namely:- 

(a) any contribution or grant by the State Government,  

(b) income arising to the University from all sources including Income from fees and 

charges,  

(c)  trusts, bequests, donations, endowments  and other grants if any,  

(d) such other moneys as may be prescribed by the Statutes.  

(3) The matters to which the Fund may be applied and appropriated shall be those prescribed 

by this Act or the Statutes.  

(4) All expenses incurred under and in pursuance of any provision Contained in this Act shall 

be met out of the University Fund. 

(5) The University shall have power to borrow, on the security of University properties and 

with the concurrence of the state Government, Money for the purposes of the University.  

34. Statutes:- Subject to the provisions of this Act, the Statutes may Provide for any matter 

and shall, in particular provide for the following;-  

(a) the constitution, powers and duties of the authorities of the University. 

(b) the appointment, nomination or election and continuance in office of the members 

of the authorities of the University and all other matter relative to these authorities 

for which it may be necessary or desirable to provide, 

(c) the designation, manner of appointment, powers, duties and service conditions of 

the officers of the University.  
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(d) the classification and manner of appointment of teachers and their service 

conditions and qualifications. 

(e) the constitution of a pension, gratuity, insurance and Provident funds for the 

benefit of officers, teachers and other employees of the University. 

(f) the institution of degrees and diplomas and other academic honours,  

(g) the conferment of honorary degrees,  

(h) the establishment, amalgamation, sub-division and abolition of  departments,  

(i) the establishment and abolition of hostels maintained by the University. 

(j) the Institution of fellowship, scholarship, medals and prizes,  

(k) the maintenance of a register of registered graduates.  

(l) the admission of students to the University and their enrolment and continuance as 

such. 

(m)  the money to form part of and to be paid into the University fund and the matter to 

which the Fund may be applied and appropriated.  

(n) the courses of study to be laid down for all degrees and diplomas of the University. 

(o) the conditions under which students shall be admitted to the degree, diplomas, or 

other courses and the manner in which the examination are to be held and 

eligibility for the award of degree and diplomas,  

(p) the conditions of the residence of the students of the University and the levying of 

fees for residence in hostels maintained by the University,  

(q) the recognition and supervision of hostel not maintained by the University,  

(r) the number and emoluments of teachers of the University and the preparation and 

maintenance of a record of their services and activities.  

(s) the fees which may be charged by the University for any purpose. 

(t) the conditions subject to which persons may be recognized as qualified to give 

tutorial instruction. 

(u) the remuneration and allowances, including travelling and daily allowances, to be 

paid to persons employed in the business of University. 

(v) the conditions of the award of fellowships, scholarships, medals and prizes, 

stipends and fee concessions, and  

(w) all other matters which by this Act are required to be or may be provided for or 

prescribed otherwise than by Regulations.  

35. Statutes how made.- (1)  The first Statutes with regard to matters set out in clause (a) to 

(m) of section 34 shall be made by the State Government and a copy thereof shall be laid 

before the House of the State Legislature for  Fourteen days which may be comprised in one 

session or in two successive sessions and if, before the expiry of the session in which they are 

so laid or of the session immediately following, the House of the State legislature makes any 

modification in any of such Statutes or resolves that any such Statutes should not be made 

such Statutes shall thereafter have effect only in such modified form or be of no effect, as the 

case may be, so however, that any such modification or enrolments shall be without prejudice 

to the  validity of anything previously done there under. 
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(2) The Board may, from time to time, make new or additional Statutes and may amend or 

repeal existing Statutes in the manner hereinafter in this section provided.  

(3) The Academic Council may propose to the Board the draft of any new Statutes or of an 

amendment in or repeal of an existing Statutes and such draft shall be considered by the 

Board at its next meeting: 

Provided that the Academic Council shall not propose the draft of any Statute or of 

amendment or repeal of a statute affecting the Status, powers or constitution of any existing 

authority of the University until such authority has been given an opportunity to express its 

opinion upon the proposal, and any opinion so expressed shall be considered by the Board. 

(4) The Board may approve any such draft as is referred to in sub-section (3) or reject it or 

return it to the Academic Council of reconsideration either in whole or in part, together with 

any amendments which it may suggest: 

Provided that if the board approves any such draft for the addition of a new Statute or 

for the amendment or repeal of an existing Statutes, the same shall require the approval of the 

Chancellor who may sanction or disallow the same or may remit it for further consideration.  

(5) Any member of the Board may propose to the Board the draft of any Statutes and the 

Board may either accept or reject the proposal if it relates to a matter not falling within the 

preview of the Academic Council. In case such proposal relates to a matter within the 

preview of the Academic Council, the Board shall refer it for consideration by the Academic 

Council, which may either report to the Board that it does not approve the proposal which 

then shall be deemed to have been rejected by the Board or submit the draft to the Board in 

such form as the Academic Council may approve, and the provisions of the sub-sections (3) 

and (4) shall then apply.  

36. Regulations.- (1) Every Authority of the University may make Regulations consistent 

with this Act and the Statutes- 

i. laying down the procedure to be observed at their meetings and the number of 

members required to form a quorum, 

ii. providing for all matters which by this Act and the Statutes are to be provided for 

by Regulations, and  

iii. providing for any other matter solely concerning sub authority and not provided 

for by this Act and the Statutes. 

(2) Every authority of the University shall make Regulations providing for the giving of 

notice to the members of such authority of the dates of meetings and of the business to be 

transacted thereat and for the keeping of a record of a record of the proceedings of meetings.  

(3) The Board may direct the amendment, in such manner as it may specify, of any 

Regulations made under this section or the annulment thereof by any authority of the 

University. 
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(4) The Academic Council may, subject to the provisions of the Statutes, make Regulations 

providing for courses of study, system of examinations and degrees of the University after 

receiving drafts of the same form the Board of Studies concerned.  

(5) The Academic Council may not alter a draft received from the Board of Studies but may 

reject the draft received or return it to the Board of Studies for further consideration together 

with its own suggestions.  

37. Residence of Students.- The students shall reside in accommodations provided by the 

University or approved by the Vice-Chancellor subject to the conditions prescribed.  

38. Delegation of powers.- The Board may by Statutes delegate to any officer or authority 

any of the powers conferred upon it by this Act, to be exercised subject to such restrictions 

and conditions as may be prescribed.  

39. Annual report.- The annual report of the University shall be prepared under the direction 

of the Vice-Chancellor and submitted to the State Government one month before the annual 

meeting of the Board at which it is to be considered. The annual report, as approved by the 

Board shall be laid on the table of the House of the State legislature.  

40. Accounts and Audit.- (1) The annual accounts and balance sheet of the University shall 

be prepared by the Comptroller under the direction of the Vice-Chancellor and all moneys 

accruing to or received by the University from whatever source and all amounts disbursed or 

paid shall be entered in the accounts.  

(2) Such accounts shall be audited in the prescribed manner by such auditors as the State 

Government may direct, and the cost of such audit shall be a charge on the University Fund. 

(3) The accounts when audited shall be printed and copies, thereof, together with the audit 

report, shall be submitted by the Vice-Chancellor at the Board which shall forward them to 

the State Government with such comments as may be deemed necessary.  

41. Temporary Arrangement.- At any time after the passing of this Act and until such time as 

the authorities of the University are duly constituted, any officer of the University may be 

appointed by the Vice-Chancellor with the prior approval of the Chancellor to carry on the 

duties of any such authority.  

(2) The Vice-Chancellor may make temporary appointments, subject to the approval of the 

Board at its next meeting, following the making of such appointments.  

42. Reference to Government officers to be construed in case of delegation as reference to 

corresponding officers – Where any provision of this Act or of the Statutes or Regulations 

refers to an officer of the State Government by designation, then, if that designation is altered 

or that office ceases to exist, the reference shall be construed as a reference to the altered 

designation, or, as the case may be, to such corresponding officer as the State Government 

may direct.  
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43. Residuary authority.- The  Board shall have the authority to deal with any matter 

pertaining to the University and not specifically dealt within this Act. The decision of the 

Board on all such matters shall, subject to revision by the Chancellor, be final and shall not 

be liable to be challenged in any court or tribunal.  

 

LEHAR SINGH MEHTA 

          Secretary to Government 
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भाग-4(क) 
राजस् थान ववधान मण् डल  के धिधिनमम।  

विधि (वििायी प्रारूपण) विभाग 

(ग्रपु-2) 
धिधसचूना 

जयपरु, जनिरी 3, 2022 
 सांख् या प(2(26)विधि/2/2019(- राजस् थान रा‍ म ववधान-मण् डल  का िन्‍ नाांकित कध धिधिनमम  
जजसे रा‍मपाल  महोदम की धनमुिध ददनाांक 30 ददस्‍ बर  2021 को प्राप् ध हु,  तध्वारा सववससाधार  
की सचूनाथवस प्रकाशशध कित कमा जाधा है:-  

राजस् थान कि वष वि‍ िवि्यायय  क  विधियाां (सांशधिन) अधिननयम, 2020 

(2022 का अधिननयम सांख् याांक 1) 

(रा‍मपाल  महोदम की धनमुिध ददनाांक 30 ददस्‍ बर  2021 को प्राप् ध हु,) 

कृवष ववश् ववव्माल म  की वविधम  को और सांशोिधध करने के शल त धिधिनमम। 

भारध ग रा‍म के बहत्धरवें वषवस में राजस्थान रा‍म ववधान-मण् डल  िन्‍नशल ितध धिधिनमम 
बनाधा है:-   

 1( सांक्षिप्त नाम और प्रारम्भ(- (1) इस धिधिनमम का नाम राजस् थान कृवष ववश् ववव्माल म  
की वविधमाां (सांशोधन) धिधिनमम, 2020 है।  

(2) मह धरुन् ध प्रवतृ्ध होगा।  

2( पररभाषाएां(- इस धिधिनमम में  जब धक कित क सांदभवस से धन् मथा धपे्षितध न हो -  

(क) ''कृवष ववश् ववव्माल म की वविध'' से धनसुचू  में वविनददवस्‍   कृवष ववश् ववव्माल म 
धिधिनमम धशभप्रेध है; और  

(त) ''धनसुचू '' से इस धिधिनमम की धनसुचू  धशभपे्रध है।  

3( कि वष वि‍ िवि्यायय  क  विधिय  का सांशधिन(- (i) धनसुचू  के स् ध्‍ भ सां  2 में मथा 
उजलल ितध प्रत् मेक कृवष ववश् ववव्माल म की वविध के सामने स् ध्‍ भ सां  4 में मथा उजलल ितध 
वव्ममान धारा के स् थान पर िन्‍ नशल ितध प्रिधस् थावपध कित कमा जामेगा  धथावसध  :-  

''कुयपनत(- (1) कुल पिध ववश् ववव्माल म का प ूवसकाशल क वधैिनक धिधकारी होगा।  
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(2) को, भ  व् मजिध  कुल पिध के ूपप में िनमिु ध कित कमे जाने के शल त धब धक पात्र नहीां होगा 
जब धक कित क वह कित कस  ववश् ववव्माल म मा महावव्माल म में कृवष शशषिता में  चचामवस के ूपप में 
न् मनूधम दस वषवस का धनभुव रतने वाल ा मा कित कस  प्रिधज्‍तध शोध औरयमा शषैिति क प्रशासिनक 
सांगतन में कित कस  समकषित पद पर दस वषवस का धनभुव रतने वाल ा और सषितमधा  सत् मिन्‍ ता  निैधक 
चचार और सांस् थािनक प्रिधबधताधा के उ‍ चधम स् धर वाल ा को, प्र्‍ माध शशषितावव् न हो।  

(3) कुल पिध  िन्‍नशल ितध सदस्म  से शमल कर बन  तोजब न सशमिध ्वारा शसफाररश कित कमे 
गमे पनैल  में सज्‍मशल ध व् मजिधम  में स,े रा‍म सरकार के परामशवस स,े कुल ािधपिध ्वारा िनमिुध 
कित कमा जामेगा-  

(क) बोडवस ्वारा नामिनदेशशध तक व्मजिध; 

(ख) महािनदेशक  भारध म कृवष धनसुांधान पररष् मा उसका नामिनदेशशध ; 

(ग) कुल ािधपिध ्वारा नामिनदेशशध तक व् मजिध; और 

(घ) रा‍ म सरकार ्वारा नामिनदेशशध तक व्मजिध  

और कुल ािधपिध  इनमें से कित कस  तक व्मजिध को सशमिध का धध्मषित िनमिुध करेगा।  

(4) ववश् ववव्माल म और उसके महावव्माल म  से धसांबधता उ‍ चधर शशषिता षितते्र का को, 
वव्‍ माध व् मजिध ही तोजब न सशमिध के सदस् म के ूपप में नामिनदेशशध कित कमे जाने के शल त पात्र 
होगा।  

(5) तोजब न सशमिध  कुल पिध के ूपप में िनमिु ध कित कमे जाने के शल त कम से कम ध न 
व् मजिधम  का और धिधकधम पाांच व् मजिधम  का तक पनैल  धमैार करेग  और उसकी शसफाररश 
करेग ।  

(6) कुल पिध के चमन के प्रमोजन के शल त तोजब न सशमिध  ल ोक सचूना के माध् मम से पात्र 
व् मजिधम  से चवेदन चमा्ं त्रध करेग  और कुल पिध के ूपप में िनमिु ध कित कमे जाने वाले  व् मजिधम  के 
नाम  पर ववचार करध ेसमम  तोजब न सशमिध  शषैिति क उत् कृ्‍  धा  देश में उ‍ चधर शशषिता प्र ाल ी में 
प्रदशवसन और शषैिति क धथा प्रशासिनक शासन में पमावसप् ध धनभुव को उिचध महत् व देग  और धपने 
िन्‍ कषों  को ल ेतबधता करेग  और उन् हें कुल ािधपिध को प्रस् धधु कित कमे जाने वाले  पनैल  के साथ सांल ‍ न 
करेग ।  

(7) कुल पिध की पदाविध उस धारीत से, जजसको वह धपना पद ग्रह  करधा है, ध न वषवस मा 
उसके सत्धर वषवस की चम ुप्राप्ध कर ल ेने धक, इनमें से जो भ  पहल  ेहो, होग : 

परन्ध ुवही व्मजिध दसूरी धविध के शल त पनुिनवसमजुिध का पात्र होगा। 

(8) कुल पिध, ऐसा वेधन और भत्ध े प्राप्ध करेगा जो रा‍म सरकार ्वारा धवधाररध कित कम े
जामें। इसके धिधररिध, वह ववश् ववव्माल म ्वारा सांधाररध िन:शलुक ससुज‍जध िनवास और ऐस  
धन्म पररल जधधम  का हकदार होगा जो ववदहध की जामें।  

(9) जब कुल पिध के पद की को, स्थाम  ररजिध उसकी मतृ्म,ु त्मागपत्र, ह ाम ेजाने मा उसकी 
पदाविध समाप्ध हो जाने के कार  हो जामे धो वह ररजिध कुल ािधपिध ्वारा, उप-धारा (3) के 
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धनसुार भरी जामेग  और जब धक वह इस प्रकार नहीां भरी जाध  है धब धक उसके ्वारा, उप-धारा 
(10) के धध न और धनसुार कामचल ाऊ व्मवस्था की जामेग ।  

(10) जब कुल पिध के पद की को, धस्थाम  ररजिध छुट्ट , िनल ांबन के कार  मा धन्मथा हो 
जामे, मा जब उप-धारा (9) के धध न को, कामचल ाऊ व्मवस्था चवश्मक हो धब कुल -सिचव मामल  े
की ररपो वस धरुांध कुल ािधपिध को करेगा  जो रा‍म सरकार की सल ाह से, कुल पिध के पद के कृत्म  के  
रा‍ म-ववश् ववव्माल म के कित कस  भ  धन् म कुल पिध ्वारा  िनववसहन के शल त व् मवस् था करेगा।  

(11) कुल पिध कित कस  भ  समम  धपना त्मागपत्र ऐस  धारीत से, जजसको वह पदभार से मिुध 
होने का इ‍छुक हो, कम से कम सात ददवस पवूवस कुल ािधपिध को प्रस्धधु करके, पद का त्माग कर 
सकेगा।  

(12) ऐसा त्मागपत्र ऐस  धारीत से प्रभाव  होगा जो कुल ािधपिध ्वारा धवधाररध की जामे 
और जजसकी सचूना कुल पिध को दी जामे। 

(13) जहाां  कुल पिध के ूपप में िनमिु ध को, व् मजि ध  ऐस  िनमजुि ध के पवूवस कित कस  धन् म 
महावव्माल म  सांस् था मा ववश् ववव्माल म में िनमोजजध था  वहाां वह उस भवव्‍ म िनिध में धांशदान 
करना जारी रत सकेगा जजसका वह ऐसे िनमोजन में सदस् म था और ववश् ववव्माल म उस भवव्‍ म 
िनिध में ऐसे व् मजिध के ल तेे में धांशदान करेगा। 

(14) जहाां कुल पिध  उसके पवूवसवधी िनमोजन में  कित कस  ब मा मा पेंशन स् कीम का सदस् म रहा 
हो  वहाां ववश् ववव्माल म  ऐस  स् कीम में चवश् मक धांशदान करेगा। 

(15) कुल पिध  ऐस  दर  पर जैस कित क बोडवस ्वारा िनमध की जामें  मात्रा और दैिनक भत्ध ेका 
हकदार होगा। 

(16) कुल पिध  िन्‍ नानसुार छुट्ट  का हकदार होगा:- 

(क) प्रत् मेक ‍ मारह ददवस की वास् धववक सेवा के शल त तक ददवस की दर स े
प ूवसवधैिनक छुट्ट ; और 

(त) सेवा के प्रत् मेक प ूवस वषवस के शल त ब स ददवस की दर से धधवसवधैिनक छुट्ट : 

परन् ध ु िचकित कत् सा प्रमा पत्र प्रस् धधु करने पर धधवसवधैिनक छुट्ट  को प ूवस वधैिनक छुट्ट  में 
ूपपान् धररध कित कमा जा सकेगा।''; और  

(ii) धनसुचू  के स् ध्‍ भ सां  2 में मथा उजलल ितध प्रत् मेक कृवष ववश् ववव्माल म की वविध के 
सामने स् ध्‍ भ सां  4 में मथा उजलल ितध वव्ममान धारा के पश् चाध    स् ध्‍ भ सां  5 में मथा उजलल ितध 
नम  धारा धांध:स् थावपध की जामेग   धथावसध  :-  

''कुयपनत का हटाया जाना(- (1) इस धिधिनमम में धांधवववस्‍   कित कस  बाध के होध े हुत भ   
रा‍ म सरकार की ररपो वस पर मा धन् मथा मदद कित कस  भ  समम  कुल ािधपिध की राम में  कुल पिध इस 
धिधिनमम के उपबांध  का कामावसन् वमन करने में जानबकूकर ल ोप मा इांकार करधा है मा उसमें िनदहध 
शजिधम  का दरुुपमोग करधा है  मा मदद कुल ािधपिध को धन् मथा मह प्रध ध होधा है कित क कुल पिध का 
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पद पर बने रहना ववश् ववव्माल म के दहध के शल त हािनकर है धो कुल ािधपिध  रा‍ म सरकार के 
परामशवस से  ऐस  जाांच करने के पश् चाध    जो वह उिचध समके  चदेश ्वारा  कुल पिध को ह ा सकेगा:  

परन् ध ुकुल ािधपिध  रा‍ म सरकार के परामशवस से  ऐसा चदेश करने से पवूवस जाांच ल ज्‍बध रहने 
के दौरान  कुल पिध को कित कस  भ  समम िनल ा्ं बध कर सकेगा:  

परन् ध ुमह और कित क कुल ािधपिध ्वारा को, भ  चदेश धब धक नहीां कित कमा जामेगा जब धक 
कित क कुल पिध को उसके ववरुधता की जाने वाल ी प्रस् धाववध कारवसवा, के ववरुधता हेधकु दशशवसध करने का 
मजुिधमिु ध धवसर प्रदान नहीां कर ददमा गमा हो। 

(2) उप-धारा (1) में िनददवस्‍   कित कस  भ  जाांच के ल ा्ं बध रहने के दौरान मा उसको ध् मान में 
रतध ेहुत कुल ािधपिध  रा‍ म सरकार के परामशवस से  मह चदेश दे सकेगा कित क धगल े चदेश धक-  

(क) ऐसा कुल पिध  कुल पिध के पद के कृत् म  का पाल न करने से ववरध रहेगा  कित कन् ध ुवह 
उन पररल जधधम  को प्राप् ध करधा रहेगा जजनका वह धन् मथा हकदार था;  

(त) कुल पिध के पद के कृत् म  का पाल न चदेश में वविनददवस्‍   व् मजिध ्वारा कित कमा 
जामेगा।''।  

4( 2000 के राजस् थान अधिननयम सां( 8 में नयी िारा 49-क का अांत:स् थापन(- महारा ा 
प्रधाप कृवष और प्रौ्मोिगकी ववश् ववव्माल म उदमपरु धिधिनमम  2000 (2000 का धिधिनमम सां  
8) की वव्ममान धारा 49 के पश् चाध   और वव्ममान धारा 50 से पवूवस  िन्‍ नशल ितध धांध:स् थावपध 
कित कमा जामेगा  धथावसध  :- 

''49-क( अन् य वि‍ िवि्यायय  से ्‍ यक्तितय  और सम् पक्तितय  के स् थानान् तरण क  शक्तित(- 
कुल ािधपिध  रा‍ म सरकार के परामशवस से  कित कस  भ  समम कित कस  धन् म ववश् ववव्माल म से  जजसका 
कित क वह कुल ािधपिध है  ऐसे िनबांधन  और शधों  पर जो चदेश में धवधाररध की जामें  इस धिधिनमम 
के धध न गदतध ववश् ववव्माल म में- 

(क) कित कस  भ  धिधकारी  धध् मापक  कमवसचारी मा सवेक के; मा  
(त) कित कस  भ  जांगम मा स् थावर सांपजत्ध मा उसमें के कित कन् हीां भ  धिधकार  मा दहध  के; मा 
(ग) प्राप् ध  प्रो्धू मा वचनबधता कित कस  भ  िनिध  धनदुान  धशभदाम  सांदान  सहामधा  मा 

उपकृिध के; मा 
(घ) ववश् ववव्माल म के पषित में मा ववरुधता उपगध मा वविधपवूवसक धजस्धत् वमिु ध कित कन् हीां भ  

शोध् म   दािमत् व  मा बाध् मधांां के; मा  
(ङ) कित कस  भ  वस मध  दान मा न् मास को धन् धवववस्‍   करने वाल ी कित कस  भ  ववल   ववल ेत  मा 

धन् म दस् धावजे के   
स् थानान् धर  के शल त ऐसे चदेश कर सकेगा जो चवश् मक समके जामें।''। 
 

अनसुचूी 
(िारा 3 देखिए) 

1 2 3 4 5 
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1 महारा ा प्रधाप कृवष और प्रौ्मोिगकी 
ववश् ववव्माल म उदमपरु धिधिनमम  
2000 

2000 का 
धिधिनमम सां  8 

धारा 24 धारा 24क 

2 श्र  क वस नरेन् र कृवष ववश् ववव्माल म  
जोबनेर धिधिनमम  2013 

2013 का 
धिधिनमम सां  20 

धारा 25 धारा 25क 

3 कृवष ववश् ववव्माल म  जोधपरु 
धिधिनमम  2013 

2013 का 
धिधिनमम सां  21 

धारा 25 धारा 25क 

4 कृवष ववश् ववव्माल म  को ा धिधिनमम  
2013 

2013 का 
धिधिनमम सां  22 

धारा 25 धारा 25क 

 
प्रव र भ नागर  

प्रमिु शासन सधचि। 

 

LAW (LEGISLATIVE DRAFTING) DEPARTMENT 

(GROUP-II) 

NOTIFICATION 

Jaipur, January 3, 2022 

            No. F. 2(26)Vidhi/2/2019.- In pursuance of Clause (3) of Article 348 of the 

Constitution of India, the Governor is pleased to authorise the publication in the Rajasthan 

Gazette of the following translation in the English language of Rajasthan Krishi 

Vishwavidyalayon kee Vidhiyan (Sanshodhan) Adhiniyam, 2020 (2022 Ka Adhiniyam   

Sankhyank 1):-     

(Authorised English Translation) 

THE RAJASTHAN AGRICULTURE UNIVERSITIES’ LAWS (AMENDMENT) ACT, 

2020 

(Act No. 1 of 2022) 

(Received the assent of the Governor on the 30th day of December, 2021) 

An 

Act 

further to amend the Agriculture Universities’ Laws. 

Be it enacted by the Rajasthan State Legislature in the Seventy-second Year of the 

Republic of India, as follows:- 

1. Short title and commencement.- (1) This Act may be called the Rajasthan 

Agriculture Universities’ Laws (Amendment) Act, 2020. 

(2)  It shall come into force at once. 

2. Definitions.- In this Act, unless the context otherwise requires,- 

(a) “Agriculture University Law” means Agriculture University Act specified in the 

Schedule; and 

(b) “Schedule” means the Schedule to this Act. 
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3. Amendment of Agriculture Universities’ Laws.- (i) The existing section as 

mentioned in column No. 4 against each of the Agriculture Universities’ Laws as mentioned 

in column No. 2 of the Schedule, shall be substituted by the following, namely:- 

“The Vice-Chancellor.- (1) The Vice-Chancellor shall be a whole-time paid officer 

of the University. 

(2) No person shall be eligible to be appointed as Vice-Chancellor unless he is, a 

distinguished academician in agriculture education having a minimum of ten years 

experience as Professor in a University or college or ten years experience in an equivalent 

position in a reputed research and/ or academic administrative organization and, of a highest 

level of competence, integrity, morals and institutional commitment.  

(3) The Vice-Chancellor shall be appointed by the Chancellor in consultation with the 

State Government from amongst the persons included in the panel recommended by the 

Search Committee consisting of- 

(a) one person nominated by the Board; 

(b) the Director General, Indian Council of Agricultural Research or  his nominee; 

(c) one person nominated by the Chancellor; and 

(d) one person nominated by the State Government, 

and the Chancellor shall appoint one of these persons to be the Chairman of Committee. 

(4) An eminent person in the sphere of higher education not connected with the 

University and its colleges shall only be eligible to be nominated as the member of the Search 

Committee. 

(5) The Search Committee shall prepare and recommend a panel of not less than three 

persons and not more than five persons to be appointed as Vice-Chancellor. 

(6) For the purpose of selection of the Vice-Chancellor, the Search Committee shall 

invite applications from eligible persons through a public notice and while considering the 

names of persons to be appointed as Vice-Chancellor, the Search Committee shall give 

proper weightage to academic excellence, exposure to the higher education system in the 

country and adequate experience in academic and administrative governance and record its 

findings in writing and enclose the same with the panel to be submitted to the Chancellor. 

(7) The term of the office of the Vice-Chancellor shall be three years from the date on 

which he enters upon his office or until he attains the age of seventy years, whichever is 

earlier: 

Provided that the same person shall be eligible for reappointment for a second term. 

(8) The Vice-Chancellor shall receive such pay and allowances as may be determined 

by the State Government. In addition to it, he shall be entitled to free furnished residence 

maintained by the University and such other perquisites as may be prescribed. 

(9) When a permanent vacancy in the office of the Vice-Chancellor occurs by reason 

of his death, resignation, removal or the expiry of his term of office, it shall be filled by the 

Chancellor in accordance with sub-section (3), and for so long as it is not so filled, stop-gap 

arrangement shall be made by him under and in accordance with sub-section (10). 

(10) When a temporary vacancy in the office of the Vice-Chancellor occurs by reason 

of leave, suspension or otherwise or when a stop-gap arrangement is necessary under sub-

section(9), the Registrar shall forth with report the matter to the Chancellor, who shall make, 
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on the advice of the State Government, arrangement for the carrying on of the function of the 

office of the Vice-Chancellor by any other Vice-Chancellor of a State University. 

(11) The Vice-Chancellor may at any time relinquish office by submitting, not less 

than sixty days in advance of the date on which he wishes to be relieved, his resignation to 

the Chancellor. 

(12) Such resignation shall take effect from the date determined by the Chancellor and 

conveyed to the Vice-Chancellor. 

(13) Where a person appointed as the Vice-Chancellor was in employment before 

such appointment in any other college, institution or University, he may continue to 

contribute to the provident fund of which he was a member in such employment and the 

University shall contribute to the account of such person in that provident fund. 

(14) Where the Vice-Chancellor had been in his previous employment, a member of 

any insurance or pension scheme, the University shall make a necessary contribution to such 

scheme. 

(15) The Vice-Chancellor shall be entitled to travelling and daily allowance at such 

rates as may be fixed by the Board. 

(16)  The Vice-Chancellor shall be entitled to leave as under:- 

(a) leave on full pay at the rate of one day for every eleven days of active 

service; and 

(b) leave on half pay at the rate of twenty days for each completed year of 

service: 

Provided that leave on half pay may be commuted as leave on full pay on production 

of medical certificate.”; and 

(ii) after the existing section as mentioned in column No. 4 against each  of the 

Agriculture Universities’ Laws as mentioned in column No. 2 of the Schedule, new section as 

mentioned in column No. 5 shall be inserted, namely:- 

“Removal of Vice-Chancellor.- (1) Notwithstanding anything contained in this Act, 

if at any time, on the report of the State Government or otherwise, in the opinion of the 

Chancellor, the Vice-Chancellor wilfully omits or refuses to carry out the provisions of this 

Act or abuses the powers vested in him or if otherwise appears to the Chancellor that the 

continuance of the Vice-Chancellor in office is detrimental to the interest of the University, 

the Chancellor may, in consultation with the State Government, after making such inquiry as 

he deems proper, by order, remove the Vice-Chancellor: 

Provided that the Chancellor may, in consultation with the State Government, at any 

time before making such order, place the Vice-Chancellor under suspension, pending 

enquiry: 

Provided further that no order shall be made by the Chancellor unless the Vice-

Chancellor has been given a reasonable opportunity of showing cause against the action 

proposed to be taken against him.  

(2) During the pendency or in contemplation, of any inquiry referred to in sub-section 

(1) the Chancellor may, in consultation with the State Government, order that till further 

order- 
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(a) such Vice-Chancellor shall refrain from performing the functions of the 

office of Vice-Chancellor, but shall continue to get the emoluments to 

which he was otherwise entitled; 

(b) the functions of the office of the Vice-Chancellor shall be performed by the 

person specified in order.”. 

4. Insertion of  new section 49-A, Rajasthan Act No. 8 of 2000.- After the existing 

section 49 and before the existing section 50 of the Maharana Pratap University of 

Agriculture and Technology Udaipur Act, 2000 (Act No. 8 of 2000), the following shall be 

inserted, namely:- 

“49-A. Power to transfer of persons and properties from other Universities.- The 

Chancellor may, in consultation with the State Government, at any time, make such orders, as 

are deemed necessary for the transfer of- 

(a) any officer, teacher, employee or servant; or 

(b) any movable or immovable property or any rights or interests therein; or 

(c) any fund, grant, contribution, donation, aid or benefaction received, accrued or 

promised ; or 

(d) any dues, liabilities or obligations incurred or lawfully subsisting in favour of  or 

against the University; or 

(e) any will, deed or other document containing any bequest, gift or trust,   

from any other University of  which he is the Chancellor to the University constituted under 

this Act on such terms and conditions as may be determined in the order.”. 

SCHEDULE 

(See section 3)  

1 2 3 4 5 

1 The  Maharana Pratap 

University of Agriculture 

and Technology  Udaipur 

Act, 2000 

Act No. 8 of 

2000 

Section 24 Section 24A 

2 The Sri Karan Narendra  

Agriculture  University, 

Jobner Act,  2013 

Act No. 20 of 

2013 

Section 25 Section 25A 

3 The Agriculture University, 

Jodhpur Act, 2013 

Act No. 21 of 

2013 

Section 25 Section 25A 

4 The Agriculture University,  

Kota Act, 2013 

Act No. 22 of 

2013 

Section 25 Section 25A 

 

प्रव र भ नागर  
Principal Secretary to the Government. 

 
 

 

 

राज् य केन् रीय मरुणायय, जयपरु। 


